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the Lok Sabha and this House, of course, is a 
question of the pride of this House. Nothing 
further. Otherwise .... 

SHRI SADASIV BAGAITKAR: That 
could have been avoided. 

MR. CHAIRMAN: It could have been 
avoided. I think, Mr. Makwana will 
remember this that this House is very 
sensitive. If you do something there, do it 
simultaneously here. Other, wise, they feel 
insulted. 

SHRI YOGENDRA MAKWANA: Sir, 
here also.... (Interruptions) Mr. was raised in 
both the Houses. So, Sir, here also.... 
(Interruptions) Mr. Chairman, Sir, here also... 
. (Interruptions) . 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): Sir, we want to know when they are 
going to discuss it.      (Interruptions) 

MR. CHAIRMAN: Both Houses should be 
treated equally. I have already told the 
Minister. 

SHRI G. C. BHATTACHARYA: Sir, 
through you, I am appealing to the 
Government to tell us when this report will be 
discussed. Sir, the tone in which the Leader of 
the House is speaking, I take offence to it- 
Mr. Mukherjee, otherwise is a soft-spoken 
reran.... (I?iterruptions) 

THE LEADER OF THE HOUSE (SHRI 
PRANAB MUKHERJEE): Sir, tomorrow, in 
the Business Advisory Committee meeting, 
we can discuss it. Neither you can give the 
time nor can I give the time right now. 

MR. CHAIRMAN: I am not giving any 
reply just now when it will be discussed. We 
will discuss in the Business Advisory 
Committee meeting as to when it will be 
dicussed in the House. Now, there is a 
personal explanation by a Member—Shrimati 
Vijaya Raje Scindia. 

Personal   Explanation   by     Shrimati 
Vijaya Raje Scindia 

 
[THE DEPUTY CHAIRMAN in the Chair] 

"Now what happened when no less a 
person, Sir, than Shrimati Vijaya Raje 
Scindia issued a public statement and she 
condemned the police for mass atrocities of 
some poor, tribal women. The next day we 
found, those very women came forward to 
state that there was no truth in the 
allegation at all. This contradiction was 
published on some fourth page or 
somewhere else, but the people. ... 
(Interruptions)". 
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MR.  DEPUTY    CHAIRMAN:       We 

will now take up Special Mentions. 

SHRI LAL K. ADVANI (Gujarat): This 
should not end here because what has 
happened is something very serious. It has 
long and far-reaching implications. Here a 
Minister of the Government makes a statement 
on the floor of the House. . . . 

MR, DEPUTY CHAIRMAN: You take 
some other recourse for that. So far this is 
concerned, it is over. 

SHRI LAL K. ADVANI: The Minister 
made a statement and now here is the personal 
explanation. She has not said anything against 
the Government but I think it is serious that 
while a police officer can indulge in lies in 
order to protect himself, I do  not  see  any  
reason.. .. 

MR. DEPUTY CHAIRMAN: I am sorry; 
this point is irrelevant. She has made her 
personal explanation. Now if you want to raise 
the matter in the House, you can take suitable 
steps for that and you can raise it again. After 
this personal explanation. I will not allow it.... 
(Interruptions). 
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SHRtt PILOO MODY (Gujarat): What 

should be the outcome, I ask you; Mr. Deputy 
Chairman? It is a pergonal explanation. The 
outcome of it is that the wrong done to the 
Member and the mischief that is being done in 
the country should be rectified. 

MR. DEPUTY CHAIRMAN: You can take 
some other steps to raise it according to rules. 

SHRI PILOO MODY: This is the step we 
are taking. 

MR. DEPUTY CHAIRMAN: We may meet 
in the Chamber and we can discuss it. 

SHRI PILOO MODY:   Why should you 
discuss  everything inside? 

SHRI MANUBHAI PATEL (Gujarat) : Mr. 
Kulkarni raised his hand first; he should be 
allowed first. 

MR.   DEPUTY   CHAIRMAN:      Mr. 
Kulkarni,  I can call you later on. 

I do not hear you; I will call you later.  
First, Mr.  Yadav. 

SHRI MANUBHAI PATEL: But Mi*. 
Kulkarni raised his hand first for  a  point  of 
order. 

 
MR. DEPUTY CHAIRMAN: I did not hear 

you, Mr. Kulkarni. I will call you later on. 

SHRI ARVIND GANESH KULKARNI; 
This is the test! I thank you very much. 

 
SHRI MANUBHAI PATEL: But Mr. 

Kulkarni raised hia hand before. He should 
first be allowed to say on his point  of order. 

 

SHRI ARVIND GANESH KULKARNI 
(Maharashtra): I have raised my hand  first. 

 
SHRI LAL K. ADVANI: I would like the 

Government to say something. 

SHRI ARVIND GANESH KULKARNI: I 
am on a point of order; I have been raising my 
hand. 
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SHRI ARVIND GANESH KULKAR 

NI:  Sir, my point of order is this ---------------  
(Interruptions). Would you please take your 
seat? I have been called. Why are you 
disturbing me? 

Sir, the hon. lady Member has made certain 
clarifications. Sir, 1 wanted to bring it to your 
notice that in such matters we were given a 
sermon two days back by Mr. Sathe, Minister 
of Information and Broadcasting on rape being 
a non-issue. I am aware that the All India 
Radio .... (Interruptions) 

MR. DEPUTY CHAIRMAN: What is your 
point of order? 

SHRI ARVIND GANESH KULKARNI; 
My point of order is that the law and order 
situation in the country has so much 
deteriorated and I am only bringing to your 
notice what the Indian Express has said. 
(Interruptions) It is a rapist's problem. (In-
terruptions) . 

MR. DEPUTY CHAIRMAN: This is not a 
point of order. There is no point of order. 
(Interruptions) Now, we will go to the next 
item. (Interruptions] 

 

 
SHRI LAL K. ADVANI: Sir, has the 

Government to say anything about it? 
MR. DEPUTY CHAIRMAN: The 

Government is here, if they want to say 
anything, they will say on their own. 

SHRI LAL K. ADVANI: Sir, this is a very 
serious matter. The Government is there. They 
can answer. (In-terruptlons) 

MR. DEPUTY CHAIRMAN: Now; we will 
go to the next item. Now, Mr. Satyanarayan 
Reddy to make a special mention. 

SHRI LAL K. ADVANI: If the 
Government has nothing to say, if they are   
silent. .. . (Interruptions) 

MR. DEPUTY CHAIRMAN: The 
Government  is  hearing it. 

SHRI LAL K. ADVANI; The Government 
can certainly  say.... 

MR   DEPUTY   CHAIRMAN: Wc 
cannot compel the Government at thi: stage. 
You know very well. I hav< called  Mr.   
Satyanarayan  Reddy. 

SHRI LAL K. ADVANI: Sir, Shrimati 
Vijaye Raja Scindia.... 

MR. DEPUTY CHAIRMAN: Mr Adva-ni, 
you know better than myself. 

SHRI LAL K. ADVANI: Sir, she has 
raised a very serious issue for th Government. 
The hon. Home Mir ister can very well say 
that he wil discuss this with Mr. Sathe and le 
the House know if the hon. Ministej says so, I 
would be satisfied. If th hon. Home Minister 
is not willing t make any statement, I believe, 
th Government stands by what Mr. Sath has 
said. If that is so, I would lik to   register   our   
protest   against    th: 
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[Shri Lai K. Advani] 

attitude of the Government, against 
this callous attitude of the Govern 
ment in this matter and walk-out of 
the House.
 
c 

(At this  stage, some  hon.    Members left the 
Chamber) 

SHRI PILOO MODY: Sir, I am afraid, we 
associate ourselves with the sentiment just 
expressed. If the Government is so callous 
about it, I am afraid, We cannot participate fur-
ther in the proceedings of the House. (At this 
stage, some hon. Members left the Chamber) 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh): Sir, this is a very serious 
matter. When you are not   allowing   me....    
(Interruptions) 

MR. DEPUTY CHAIRMAN: No. This is 
not proper. 

SHRI NAGESHWAR PRASAD SHAHI: 
The hon. Home Minister is here.  
(Interruptions) 

 
MR. DEPUTY CHAIRMAN: Mr. 

Satyanarayan Reddy is saying something.   
(Interruptions) 

SHRI BHUPESH GUPTA: Sir, May I    
have  my    submission?     (Interup- 
tions). 

MR. DEPUTY CHAIRMAN: So many 
Members are standing. (Interruptions) 

SHRI BHUPESH GUPTA: May I have my 
submission? 

MR. DEPUTY CHAIRMAN: I have called 
Mr. Satyanarayan Reddy. Let him make his 
special mention. 

 

 

 
This  will not 

go on record. 
[Shri Sadasiv  Bagaitkar continued to speak] 

(Interruptions) fl-T 

IspTA'1,..     (Interruptions) 

is is not a point of 

order. There is no point of order. 

 

(Interruptions) 
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__ (Interruptions) 

SHRI BHUPESH GUPTA: Normally you 
are right. When a personal explanation is 
given, generally the imatter ends there. But 
sometimes it does happen that a personal 
explanation raises a certain matter of wider 
interest than affecting the person who has 
raised it. Here, Sir, you have heard the 
statement. The matter is before you, in the 
House, in the public. Now an hon. Member of 
the House has made a statement clarifying 
something or making her position clear and in 
the course of that statement certain things have 
come to light which directly involves the 
Government. (Interruptions) . 

MR. DEPUTY CHAIRMAN: It does not 
arise out of the personal explanation.    Thoae 
are different matters. 

SHRI BHUPESH GUPTA; All right, I am 
not questioning you that way. But then, Sir, I 
submit to you, must these matters be passed 
over in this manner? 

MR. DEPUTY CHAIRMAN: No, no, they 
can be raised in a proper form. At this stage 
they cannot be raised. 

SHRI BHUPESH GUPTA:. It is for you to 
decide wnen and how it should be taken up. 
Initiative should come from you. We are not 
second class Members here or second class 
citizens somewhere. An issue has been raised. I 
ana not saying whether it is right or wrong, but 
we have to take, what she has said, as correct. 
If that is so, in what light does the Government 
stand? Sir, the matter involves certain very 
basic public standard and what will the people 
think after the statement has been read cut here? 
What will they think if the people read in the 
newspapers that the Parliament just passed over 
an item in the agenda in this manner, just in a 
routine way? I am not questioning what you 
have said, but 1 do not think this matter should 
be treated like that. I think you should tell the 
Government. You should decide how the 
matter could be taken up and the Government 
should either contradict the statement or tender 
an unconditional ape* logy to the House 
because we have given quite a different version 
from* official sources. 
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MR. DEPUTY CHAIRMAN: This is not a 
point for discussion. What Shri Bhupesh 
Gupta said or what Shastriji said is not a point 
for discussion.   So   far   as   the  question     
of 
explanation   goes _____     (Interruptions) 
Please    hear    me.       (Interruptions). Kindly   
take   your     seat.     (Interruptions). Let it not 
be recorded. (Interruptions).  Please take your  
seat. 

 
MR. DEPUTY CHAIRMAN: Every one 

cannot be allowed. (Interruptions) Another 
point is being raised. This is not proper. 
(Interruptions) No, I don't allow this. May I 
request the non- Members that so far as the 
personal explanation is concerned, the matter 
ends there. Both the versions are before the 
House in the proceedings and the cQUntry 
knows what is the version of the Minister and 
what is that of the Member. The country can 
draw its own conclusion. If any party—either 
the Government or the Member—wants to 
raise the matter for a discussion in some form 
or the other, the rules are there; they can seek 
guidance from these. I do not think there is any 
hindrance for them. 

Now I call Mr. Satyanarayan Reddy.   
(Interruptions) 

SHRI NARASINGHA PRASAD NANDA 
(Orissa):  It may not be true. 

MR. DEPUTY CHAIRMAN: May not be 
true. I do not say it is true. The versions are 
there This is not a discussion which you can 
raise. (Interruptions) 

SHRI NARASINGHA PRASAD NANDA: 
The Government must tmake the position clear. 

MR. DEPUTY CHAIRMAN: The position 
is clear. 
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820 RS—6. 

Re neeoctref to Alleged Police Atrocities 
on Anti-price-rise agitators in Karnataka 
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The first demand is: "abolition of betterment 
levy". The second one is: "immediate payment 
of compensation for the lands acquired for 
irrigation canals". The third is: "reduction in 
prices of agricultural inputsi reduction in 
prices of fertilizers, diesel, etc.  and reduction 
in water rates". 
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(Interruptions) 

[At   this  stage,  the Hon'ble  Member left  the   
Chamber.] 

■ 

REFERENCE  TO  ALLEGED   POLICE 
FIRING IN MALLAPURAM, KERALA 

ON THE 30TH JULY, 1980 
SHRI B. V. ABDULLA KOYA (Kerala); I 

want to mention about the police firing in 
Mallapuram, Kerala State, yesterday, killing 
fouru persons who were young students and 
wounding nearly 18 persons; according to the 
police report, the policemen themselves were 
about 30 persons. This was as a result of an 
agitation by the students c<f the Muslim 
community and.... 

AN HON. MEMBER: Not Muslim 
community. 

SHRI B. V. ABDULLA KOYA: .... other 
communities also because of a recent order of 
the Kerala Government imposing certain 
restrictions on the Urdu, Arabic and Sanskrit 
teachers and their institutions in Kerala. Sir, as 
claimed by the Kerala Government. ... 
(Interruptions) 

SHRI K. K. MADHAVAN (Kerala): He has 
a different story. (Interruptions) 

MR. DEPUTY CHAIRMAN: Let him say. 
We should know what he says. 

SHRI B. V. ABDULLA KOYA: They are 
going on agitation. (I?iter--ruptions) 

MR. DEPUTY CHAIRMAN: Please hear 
him first. 

SHRI S. KUMARAN (Kerala): One 
policemen  also   died.   (Interruptions) 


